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FROM No. 4 

(SEE RULJE ~ 42 

GENTRAL ADIVINI~~TRATIVE TRIBUNAL 
GUVVAHAT:I BENCH: 

2~~Elj :jH  E ET 

Originai ;-- ~pplecall- i3n 

Mise Petition No; 

Contempt petition No: 
Review ,,-Wplecation No: 

-Applecants-, 	 ZX- k-ck- 0 

Re s:po nd an S AA-1 

C.) 
.A@Ivjcate for the Applecants:- 

-1*r a 	he Respondant ~ :- te'f6r t 

se— - 

M 
1 30.5.2003 1  Heard *., M. Chanda;.,j learMed 

this Application 	is 	tu counsel f or the applicant and also 
fo i-  nn 	but .  not 	I r) 	linic A.K. Ghoudhury, learned Addl. C. G. S. G. 

for the respondents. 
!flcd 	 V 

loc 
Issue notice to show cause as 

V I to why the application shall not be 

L)a -v..k(qS-T1 73, admitted.' 

Also, issue notice to show cause 

as to why interim order as prayed for 
shall not be granted,' Returnable by two 
weeks. 

In the meantime, the impugned 
office order No,45/2003 dated 14.5.2003 

transferring and posting the applicant 
I Sri J.N. Prajapati, Assistant Director 

Ale 	
19 	

4 /J. (Legal Abtrology) from Regional Reference - 
Standards Laboratory ., Guwahati to Regiona: 
Reference Standards Laboratory, Bangalore 
shall remain suspended till the r ~turnabl ,  

date. ~ 

The applicant is to take steps 
in course of the day;' 

Put up again on 	13.6.2003 for 

admission. 

rice-Chairman c e 
mb 



bel 
Vice-Chairman 

mb 

12.8..2003 Present: The Hon'ble Mr.Justice D.N. 
Vice-Chairman. 

MINO 
Heard 	Mr.M.Chanda, 	learned 

counsel for the applicant and also 

Mr.A.K.Chaudhuri, 	learned 	Addl. 
C.G.S.C. on behalf of the respondents. 

A 
1 1649. 

+ 

NU 

The issue relates to choice 

station posting. From the materials 

on record it appears that a post of 

Assistant Director has fallen vacant 

in Regional -  Reference Standard 

Laboratory, Faridabad w.e.f.5.6.200J. 

In the circumstances it would be 

appropriate Af the matter is left 

at the door of the employer to evolve 

& solution in this regard. 

Contd. / 

4W ,  

~v 
O.A 2  ILV2003 

e 

0 
13.6.2003 Heard Mr. M. Ghanda, learned 

counsel for the applicant and also At. 

A.K. Choudhury, learned Addl. G.G.S.G. 

for the respondents. 
Mr. G.houdhury, learned Addl.G.G.S. 

G. stated that he is yet to obtain 

instruction on the matter. Put up again 

on 11.7.2003 for admission. 
in the meantime, interim order 

dated 30.105.2003 shall. continue. 

Vice-Chairman 

On the prayer of Mr. A,K, Choud-

hury,, learned Addl. C.G.S.C. for-the-
respondents furthet four weeks time is 
allowed to file reply.. 

List again on 12.8.2003 for 

admission, Interim order dated 30.5.03 

shall continue. ,  

mb 

-.1/cl / s7a6 
	

11.7.2003 



O.A.117/2003 

Contd. 

12.8.2003 Accordingly 	the 	respondents 	are 

directed to consider the case of the 

applicant for his posting against the 

said post in the light of the norms 

delineated in the office Memorand= 

dated 	14.12.1983 	issued 	by 	the 
EL  

Ministry of Finance, Govt. of India. 

VO 	 The 	application 	thus 	stands 
disposed of. There shall, however,. be 

no order as to costs. 

irVice-Chairma~n 

Im 

k 



AD3 BEFORE THE CENTRAL AUV-1INISTRATIVE 	
'~L 

GUWIXIATI BENCH, GUWAHATio 

List of dates and Sn22sis of  ~Ee~ lication 

/' f N~'- 
O-A. NO- 	(--t / 2 0 03 

Shri J.N.Prajapati 

- Vs - 

Union of India & Others. 

1990 Applicant Initially appointed in 1983 #  on 

his appointment, to Indian Institute of Legal 

Metrology* He was posted at Ranchi in the State 

of Bihar* TWO Daughbeks and two sons are now 

studying in School at New Delhi. 

31,01,2001 Applicant transferred and posted at Guwahatio 

He joined 	on 31.01-2001 at GVVahati from 

Ahmedabad* Applicant completed his two years, 

fixed tenure in N.E*Region in the month/ of 

January, 2003. 

14,12.1983 Govt. of India issued office Memorandum dated 

.14.12-1983, wherein it is stated that civilian 

Central Govt, employees shall be entitled to 

choice station of posting on completion of fixed 

tenure* 

25.1-2001 Applicant submitted representation dated 25.1.2kfa 

2001 for considetation of his transfer and post- 

*, r at New Delhi or at Paridabad. Ing eithc 

",:r October, 2003 Shri B.N.Tripati. Assistant, Director, working 

at New Delhi, for about 15/20 years, -retiring 

on superannuation in the month of October.2003 

and Shri A.S.Khan, Assistant Director is likely 

to be promoted within a span Of two months in 

the next higher grade s  as result, two posts are 

likely to be fall vacant at Faridabad or New 

Delhi* 

1 .5.2003 4 impugned order of transfer and posting issued 

in respect of the applicant transferring him at 

Bangalore in violation of the O.M. dated 

14.12.1983* 
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An Application Under Section 19 of the 30ministrative 

Tribunals Act, 1985 

Title of the case 	O*A* NO* 	J2003 

Sri Jagat Narayan Prajapati 	 Applicant 

-  Versus 4 

I 	
Union of India & others 	 : Respondents 
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01 Application 01 
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09 VII O*Me dated 19oll*2001 

to V1 

piled on : 30.05*2003 	 a Filed by 

I 	 Advocate 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

G-UWMATI BENCH: -@:GUWAHhT 

An Application Under section 19 of the Administrative 

Tribunals Act, 19a5 

O*A* No* 	/2003 

BETWEEN 

Sri 47agat Narayan Prajapti 

Assistant Director (Legal Metrology) 

Department of Consumer Affairs, 

Regional Reference Standars Laboratory 

Near BSP Camp, opposite Tusar Company); 

Zoo-Narangi Road, Geeta Nagar., 

Guwahati- 781024 

00** 0 Applicant 

-AND - 

lo The Union of India 

Ministry of Consumer Affairs, 

Food and Public Distribution. 

New Delhi* 

2. The secretary. 

ministry oc Consumer Affairs and Public Distribution 

Department of Consumer Atgairs,, 

Krishi Bhawan, 

New Delhi - 110001 

contd000p/2 
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3., The 'Under Secretary *  

Ministry of Consumer Affairs and Public Distribution s  

Departmant. of Consumer Affairs, 

Krishi Bhawan s  

New Delhi- 110001- 

~ 4* The Director (LM) 

Department of consumer Affairs. 

Krishi Bhawan s  

New Delhi- 110001 

5. R.D. maldahiyar 	 Respondents 

ASStto 

office of the Ministry of consumer 

Affairs and Public Distribution, 

Krishi Bhawan s  New Delhio 

DETAILS OF THE APPLICATION 

1. Particulars of order(s) ac iainst which this 

application  is made 

This application is made against the 

impugned order of transfer and posting issued under 

order dated 14-05-03 whereby the applicant is sought 

to be transferred and posted from the office of the 

Regional Reference Standars Laboratory v  Guw ahati to 

office of the Regional Reference Standard Laboratory v  

Bangalore in total violation of the rules/guidelines 

contde*6p/3 
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( 3 ) 

contalged in the office memorandum dated 14-12-83. 

01-12-88, and 22-07-98 and praying for a direction upon 

the Respondents to allow the applicant to continue in 

the present p=M place of posting till consideration of 

his case for posting at his choice centre either at 

New Delhi or Paridabad where two vacancies are going 

to be occurred in the month of October due to retirement 

on superannuation of one incumbent holding the post 

of Asstt. Director# 

2* 	Jurisdiction  of the Tribunal : 

The subject matter of this application is well 

within the jurisdiction of this Hon'ble Tribunal* 

3* 	Limitation 

The applicant further declares that the instant 

application has been filed within the limitation period 

prescribed Under Section 21 of the Administrative Tribunal 

Act, 1985* 

4* 	Facts of the Case : 

4*1* 	That your applicant is a citizen of India and 

as such is entitled to all the rights, privileges and 

protections are guaranteed by the Constitution of India* 

4*2,P 	That your applicant was initially appointed to 

the post of Metrological Assistant in the year 1990 

and posted at the Indian Institute of Legal Metrology, 

Ranchi., Bihar* Thereafter he was transferred and posted 

"Ad 
	 contd000p/4 
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at Headquarters New Delhi office in the year 1992* Be 

it stated that the family of the applicant is at present 

residing at New Delhi. He has joined in the Office of 

the Regional Reference Standars Laboratory on 31o0la2001 

at Guwahati as Assistant Director Legal metrology) 

following@.- a transfer order from Ahemadabade He hasi: 

completed his 2 years tenure in the month of January 

2003* 

4* 3. 	 That your ap plicant begs to state that 5 

(.five) . dependent family members who are residing at 

Delhiand his children are also studying at New Delhi* 

The detail particulars of the defendent family members 

are furnished hereinbelow .: 

1* Sinti. Kamalesh 
	

wife 	'40 years o ~ age 

2* Kumari Poonam 
	Daughter 15 years Study in ClasaX 

3. Rebati Raman 	 Son 13 years ...*.Class-VIII 

4* Kumari Pooja 	Daughter 11 years. 	Class-VII 

5. ~kbhisekh 	 Son 	9 years *.4 Class - vo 

it is submitted that since the children of 

the applicant are studying at  New Delhi, the applicant - , 

submitted representation on 15w02-2003 to the Additional 

Secretary, Ministry of Consumer Affairs and PD, praying 

inter alia for.his choice.posting either at New Delhi 

of Paridabad on the ground that he has already completed 

2 years tenure in the N*B* Region., However, applicant 

did not receive any reply so far of his representation* 

contd.**P/S 

0 

I 



Copies of Representations dated 15*02*2003 

and 31-03-2003 enclosed herewith and are 

marked as Annexures I VII respectively 

.4* 4* 	That the Goverment of India, Ministry of Finance, 

Department of Expenditure, New Delhi issued an office 

Memorandum bearing No* r2oo)4/ ,z-/8 -3 	v. dated 14.12083 

wherein is,is stated that a Civilian Central Government 

employee posted from outside the North Eastern Region, 

on completion of fixed tenure of 2 years entitled to a 

choice station posting and the said benefit/privileges 

contained in the said office Memorandum dated 14*12,83 

was extended by the Goverment of India vide Office 

Memorandum dated 1-12-88 and also by Office Memorandum 

dated 22*7*.98* 

in view of the aforesaid office Memorandums 

the present applicant has acquired a valuable legal right 

for posting in any of his.choice station on completion of 

'his fixed tenure of 2 years in the N*E* Region* Be it 

stated that the applicant has completed about 20 years 

of service as such fixed tenure . in respect of the 

applicant is 2 years as provided in the Office Memorandum 

dated 14#12#83* 

Copies of extract of Memorandum dated 

14.12.83 and 22#7.98 are annexed hereto 

as Annexure- III series 

contd*.P*P/6 
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4* 5. 	That it is stated that vide Office brder dated 

25-1-2001 the applicant was relieved from Ahmedabad with 

the instruction to preport at RRSL, Guwahati,& it is stated 

that the applicant joined at Guwahati on 31-1-2001 to 

the post of Asstto Director ( Adhoc- basis) however., 

he was appointed on regular basis to the post of Asstt. 

Director on 1097,,2001 vide order dated 11-10-2001* 

( Copies of order dated 25.1-2001 - and order 

dated 11-10-2001 are annexed as Annexure-IV 

& V respectively ) * 

4* 6* 	That, it is stated that Sri B*Ne Tripathi whose 

name figured in the seniority list published as on 

30*9*2001 vide letter dated 19*11,.2001 at Serial No*6 is 

retiring on supenannuation in the month df October 2003* 

Moreover, Sri A* So Khan, Assistant Director, 3dmK whose name 

figured as Serial No*7 working at  New Delhi since 1985., 

he was never disturbed from the headquarter office New 

Delhi for last 18 years* Sri B6N* Tripathi is also working 

for more than 20 years in the same station.in  New Delhi, 

the fairness as well as the policy guideline laid down in 

the Memorandum dated 14-12-83 demands that the Officers 

working outside the NE Region should be posted on rotation 

basis in No& Region and the officers who have completed 

their fixed tenure should be given privilege to 

accommodate them in their choice station as per transfer 

policy laid down in the Memorandum dated 14.12*83 but 

contd#*#p/7 
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the respondent did not make any effort to implement 

the transfer guideline dated,14*12#83 #  1-12-88 and 

22-7-980 

4*7* 	That it is stated that by t he impugned of fice 

order No* 45/2003-bearing Letter No*A-22011/6/2002 ESTT *  

dated 14-5-2003 whereby the applicant is sought tobe 

transferred from Guwahati to Bangalore with immediate 

effect and by the office order bearing No,44/2003 Sri 

R*D, maidahiyar is now sought to be posted at Guwahati 

from New Delhi on hispromotion, Be it stated that the 

applicant acquired the right for consideratiorr of his 

choice station by virtue- of the Memorandum dated 14#12*83 

on posting to N*& Region,, but if the impugned transfer 

order is carried out by the applicant in that event 

event the benefit of the memorandum will not be available. 

to him any more and on that score alone the impugned 

order of transfer and posting dated 1495*2003 . so far the 

applicant is concerned is liable to be set aside and 

quashed and the order of Respondent No*5 is liable to be 

modified accordingly* 

( Copies of the impugned orders dated 

14.5-2003 is annexed hereto as Annexure-

vi series) 

4*8* 	That*  your applicant states that he was 

frequently transferred in different places such as 

Ranchi, New Delhi s, Ahmedabad s, Guwahati but the other 

incumbents holding the similar post under 

,,, contd# 	P/8 
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the same respondent in the same Ministry are working in 

a particular station for more than 10 to 15 years z 

continuously. The Respondent No*5 who is now sought to 

be accommodated at Guwahati on his promotion, may be 

accommodated in Bangalore and on the other hand the 

applicant may be allowed to the present place of 

posting till consideration of,his posting at choice 

station at New Delhi or Paridabad* In this connection, 

it may be stated that Sri B*N* Dixit o  another Asstt *  

Director is likely to be promoted very shortly within a 

span of 2 months to the next higher post as a result 

another post will fall vacant at Faridabad shortly, 

therefore, ther~ is no difficulty on the part of the 

respondent s to accomodate the applicant in his choice 

station if he is allowed to,stay here at least for a 

period of 2 months at Guwahatio 

( A copy of the O*M. dated 19-11-2001 

is enclosed.herewith as Annexure. VXI ). 

4*9. 	That it is stated that the applicant 

submitted another . representation on 12*5*2003 addressed 

to the Additional Secretary, Ministry of Consumer 

Affairs and PD, Department of Consumer Affairs,NeW Delhi 

with a request to consider his case for k choice station 

posting either at New Delhi or Paridabad but to no 

resulto 
A 	 t GEA- 

contd 
op/9 

V~ 
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4*10* 	That it is stated that till filing of this 

application the impugned orders have not been executed 

and as such Viis Hon4ble Tribunal may be pleased to stay 

the impugned orders dated 14,5*2003 till final disposal 

of the original application* 

4.11* 	That this application is made bonafide and 

for the ends of justice* 

5* 	Grounds for relief(s) with legal provisions 

501* 	For that the applibant has acquired valuable 

and legal right for choice station posting in the light 

of the instruction contained in the Office Memorandum 

dated 14*12#83, 01*12#88 and 22#07.98 issued by the 

Government of India t  Ministry of Finance* 

5*2* 	Foi that the applicant has completed the fixed 

tenure of 2 years service in the North Eastern Region and 

as such entitled to choice station posting* 

5*3* 	For that the post of Assistant Director shall 

fall vacant within a span of 2 months at Paridabad and 

also is going to be occurred at New Delhi in the month 

of October 2003# 

5*4* 	For that the children of the applicant and 

other dependent f amily members are now residing at bbzxx 

Delhi and as such his presence at Delhi in view of 

completion of fixed 2 years tenure at Guwahati# 

Details of remedies exhausted 

That the applicant states that he has exhausted 

all the remedies available to him and there is no other 

alternative and eff4cacious remedy than to file this 

contd*,w*p/10 
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application* 

7* 	Matters not previously filed or pending wi 

any other  Court 

The applicant further declares that he had not 

previously filed any application, Writ Petition or Suit 

before any Court or any other authority or any other Bench 

of the 7Tibunal regarding the subject matter of this* 

application nor any such application, writ petition or 

suit is pending before any of them* 

8* 	Relief (s)  sought fo  s 

Under the facts and circumstances.stated above,, 

the applicant humbly prays that Your Lordships be 

pleased to adnit this application, call for the records 

of the case and issue notice to the respondents to show 

cause as to why the relief(s) sought for in this 

application shall not be granted and on perusal of the 

records and after hearing the parties on the cause or 

causes that may be shown, be pleased to grant the 

following relief(s) s 

so 1# That the Hon ble Tribunal be pleased to set aside 

and quash the impugned office order Noo 45/2003 dated 

14*5*2003* 

8*2# That the respondents be directed to modify the 

office order dx No* 44/2003 dated 14*5*2003 in the 

light of the prayer No*8.1. made above in the original 

application* 

contd#**p/11 
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8*3* 	That the respondents be directed to allow 

the applicant to continue in the present place of 

posting at Guwahati till consideration of his choice 

station posting at either at New Delhi or at Faridabado'l 

8o4* 	Tb pass any other order as deem fit and 

properw  

9* 	interim order  prayed for 

During pendency of this application, the 

applicant prays that the Hon"ble Tribunal be pleased to 

stay operation of the impugned office order No*:45/2003 

(Annexure- VI series) dated 14*5*2003 till disposal -

of the original application* 

10. 	That this application is filed through Advocate*' 

Particulars of the 14,P*09: 

	

i) loP*Oo No* 	 2  6) q 4 ' T o 7 	. - 

,ii) Date of issue 	 12- -4 1 S-  - 0 1-16 ) 

Issued from 	: G* Pe Oe , "rahati 

Payable at 	: G#P#09,Guwahat1. 

12*, 	List of enclosures 

j 	 As statk--d in the Index* 

Verification*** 
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V E R I P I C A T 1 0 N 

1. Sri Jagat Narayan Prajapati., Son of Late 

Ramdin Prajapati aged about 46 years, presently 

residing at Guwahati in the district of Kamrup.Assam 

do hereby verify that the statements made in paragraphs 

1 to 4 and 6 to 12 are true to my knowledge and those 

made in paragraph 5 are'true to my legal advice and 

I have not suppressed any material fact* 

And I sign this Verification on this the 30th 

day of May 2003# 

SigAa '~ure 



Registered 

Dated 15-02-2003 To '  
The Additional Secretary, 
Ministry of Consumer Affairsand PD, 
Department of Consumer Affairs, 
Krishi Bhawan, New Delhi- 11000 1. 

Subject: Application for transfer from North Eastern Region (Guwahati) to New Delhi-reg. 

Sir 
Respectfully, I beg to .say that I was posted at RRSL Guwahati on 3 1 S ' r  Japuary-

2001 after my transfer from kRSL Ahmedabad and I have completed my fixed tenure of two 
years on 31" January,-2-.Q 0 3. accord ing to completion of my 20 years of Central Government 
Service under Section-23 and Sub Section-3 of Swarny's Hand Book for Central Government 
Servants —2003 (Special concession when posted . to North Easteffi Region etc). 

It is requested that I may be transferred with a elioice posti ng  to New Delhi or 
RRSL Faridabad. 

I will be highly grateful to you. 

'fturs * faithfully, 

)J 1. Prajapati . N. Pr J' pati 
Asstt. Director (LM) 

Regional Referencc standa'rd Laboratory, Guwahati-24 
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Registered 

To, 	 Dated 31-03-2003 

The Additional Secretary, 
Ministry of Consumer Affairs and 

I 
 PD, 

Department of Consumer Affairs, 
Krishi Bhawan, New Delhi-1 10001. 

Subject: Application for transfer from N. E. Region (Guwahati) to New De  lhi -reg, 

(Through proper channel — The Director of Legal Metrology New Delhi) 

Sir, 

Respectfully, .1 am to invite your kind aftention to refer my earlier letter dated 
15-02-2003 on the above 'subject and I beg to say that I was posted in remote area of N. E. Region at RRSL Guwahati since two years back (on.3 IST January-200 1) after my transfer ,  
from RRSL Ahmedabad and I have completed my fixed'tenure of two years on 3 1 " January-2003 according to completion of my 20 years of Central Goverm -nent Service under Section-23 and Sub Section-3 of Swamy's Hand Book for Central Government Serva i  ts —2003 
(Special concession when posted to North Eastern Region etc — copy enclosed'l). 

diffikulties 
My family had already been left behind since'two'years back, is facing so

.;~ai ny c 	 It, 
It is humbly requested that I may kindly be transferred with 'a choice posting 

to New Delhi or RRSL Faridabad. 

I will be highly grateful to you. 

Yours faithfully, 

p  *Jano? . 	 rajapati) -  
Assistant. Director (LM) 

Regional Reference standard Laboratory, Guwabati-24 

6 

V) 

7,  



Annexure-f 0 a-L 
C e, ,r~ e4 , 

No. 20014/2/83/E.IV 
Government of India 
Ministry of Finance 

Department of expenditure 

Now DeIK the 14'h  Doe' 83 

0- FFICE MEMORANDLJM 

"Subject : Allowances and facilities for civilian employees of the 

Central Government serving in the states and Union Territories of 

North Eastern Region-improvements thereot 

The need for attracting and retaining die services of competent officers 

for service in the North Eastern Region comprising the states of Assam, 

Meghalaya, Manipur, Nagaland, Tripura and the Union Terntories of 

Arunachal Pradesh and Mizoram has been engaging the attention of the 

Government of some time. The Government had apponted a committee 

under the chairmanship of Secretary, Deptt. Of Personnel and 

Admimstrative reforms, to review the existing allowances and facilities 

admissible to the various categories of civilian central Government 

employees serving in this region and to suggest suitable improvements, 

the recommendations of the committee have been carefully considered by 

the Government and the President is now pleased to decide as follows 

ii) 	Tenure of posting/deputation. 

There will be a fixed tenure of posting of 3 years at a time for officers 

with 

Y_ 



scrviccs of 10 ycars or Icss, and of 2 ycars of scrvicc at a time for officcrs 

with more than 10 years of service, periods of leave, training etc, in 

excess of 15 days per year will be excluded in counting the tenure period 

of 2/3 years. Officerq on cotripletion of the fixed tenure of service 

mentioned above, may be considered for posting to a station of their 

choice as far as possible. The period of deputation of the Central 

Government employees to the States/Union territories of the North 

Eastern Region will generally be for 3 years which can be extended in 

cxccptional cascs in cxigcncics of public scrvicc as wcfl as whcn the 

employees concerned is prepared to stay longer. The admissible 

deputation allowance will also continue to be paid during the period of 

deputation so extended." 

Sd/- S.C. MAHALIK 

Joint Secretary to the Government of India 
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Annexure-j 

F. No. 11(2)/97-E.]I(B) 
Government of India 
Mini," of Finance 

Department of Expenditure 

Now Delhi dated July 22, 1998 

OFFICE MEMORANDUM 

Subjcct : Allowances and f acilities, for civilian employees of the 

Central Government serving in the states and Union Territories of 

North Eastern Region and in the Andaman & Nicobar and 

Lakshadweep Groups, of Wands — recommendations of the Fifth 

Central Pay Commission. 

With a mew to attracting and retammg competent officers for 

service. in the North-Eastern Region, comprising the territories of 

Arunachal Pradesh, Assam, Manipur, Mcghalaya, Mizoram, Nagaland 

and Tripura, orders were issued in this Ministry's O.M. No. 20014/3/83- 

E.IV dated December, 14, 1983 extending certain allowances and other 

facilities to the Civilian Central Government employees serving in this 

region. In terms of paragraph 2 thereof, these orders other than those 

contained in paragraph 1(iv) ibid were also to apply mutatis mutandis to 

the CwHian Central Government employees posted to the Andaman & 

Nicobar Islands."I'lieso were furflier extended to the Central Govornment 

cmployccs postcd to the Lakshadwccp Islands in this Ministry's O.M. of 

/7 



even number dated March 30, 1984. The allowances and facilities were 

further liberalised in this Ministry's O.M. No. 20014/16/86/E.IV/E.H (B) 

dated December 1, 1988 and were also extended to the Central 

Clovermnent employees posted to the North Fastern Council when 

stationed in the North Eastern Region. 

2. 	The Fifth Central Pay Commission have made certain recommendations 

suggesang further improvements in the allowances and facilities 

admissible to the Central Government employees, including Officers of 

the All India Services, posted in the North-Eastern Region. They have 

further recommended that these may also be extended to the Central 

Government employees, including Officers of the All India Services, 

posted in Sikkim. The recommendations of the Commission have been 

considered by the Government and the President is now pleased to decide 

as follows : 

Tenure of PostingfDeputation 

The provisioiLs in regard to tenure of postit4ldeputation contained in this 

Ministry's OM No. 20014/3/83-E.IV dated December 14, 1983 read with 

O.M. No. 20014/16/86-E.IV/E.H(B) dated December, 1 1988, shall 

continue to be applicable. 

Weightage for Central Depurations/Training Ahroad and Special 

Mention in Confidential Records 

The proNisions contained in this Ministry's O.M. No. 20014/3/83-E.IV 

dated December 14, 1983, read with O.M. No. 20014/16/86-E-IV/E.][[(B) 

dated December 1, 1988, shall continue to be applicable. 

Sd/- (N. SUNDER RAJAN) 
Joint Secretary to the 0overnment of India 
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No. RLA-1 ( 18) /99/ ~13ij 
GOVERNMENT OF INDIA 

M/O.FOOD,CONSUMER AFFAIRS & P.D. 
DEPARTMENT OF CONSUMiEll AFFAIRS, 

REGIONAL REFERENCE STANDARD LABORATORY, 
PHASE-1,14,G.I.D.C.,VATVA IND.ESTATE, 

VATVA,AHMEDABAD-382 445. 

PHONE NO.5831170 
	

AHMEDABAD 	DATED 
the 25th Jan.2001. 

OFFICE ORDER 

In pursuence of the Ministry's O.M.No.A-320i4/1/99-Estt. 

dated 19th Ja.nuary,2001,Sri J.N.Prajapati,Metrolog'ical Assistant 

(L.M.) working in. this office is relieved from 25th Ja`n~a y,2001 

afternoon to enable him to join his duty at R.R.S.L.,Guwahati. 

Dr.A.K.Gupta 
Asstt.Director,(L.M.) 

To, 

Sri J.N.Prajapati. 
Metralogy * Assistant, 
R.R.b.L.,AHMEDA13AD. 

Copy to-,  --- 
The'Under Secretary , (Estt.),M/o.Food,Consumer 

Affairs Krishi Bhavan,New Delhi-I. 

The Director.of Legal Metrolo;y,M/o.Food,Consumer 
Affairs Krishi Bhavan,New Delhi-I. 

The Pay & Accounts Officer,M/o.Food,Consumer 
Affairs 12-A,Jam Nagar House,New Delhi-11. 

The Deputy 4i*rector,(L.M.),M/o.Food,Consumer 
Affairs R.R.S.L.,UIubari,GuwahaU 

(6) Per.sonal File. 

Dr.A.K.Gupta 
Asstt.Director,(L.M.) 

4 
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(TO BE PUBLISHED IN THE .GAZETTE OF INDIA, PART-I, SECTION-2) 
Goverrinfent of In dia 

Ministry'of Consumer Affairs, Food and Public Distribution 
Department of Consumer Affairs 

Krishi Bhawan, New Delhi. 

..Dated the 11'1 ' October, 2001. 

NOTIFICA'riON 

F.No.A-12Q11/15/99(1)Estt.:-  In supersession of this Deptt's.Notification of even no. 

dated 21/8/20'01, in pursuance of Union Public Service Com'mission'§ letter no. 1/36 

(3)/99-AP.1 dated 10.7.2001, the President is pleased to appoint the following regular 
Metrological Assistants and at present officiating as Assistant Director (LM) on adhoc 
basis to officiate as Assistant Director (LM) on regular basis in the scale o .  f pay of Rs. 

8000-275-1.3500 w.e.f. 10.7,200 1 (forenoon) & until further orders. 

Sliri J.N. Prajapati, Assistant Director, RRSL, Guwahati. 
2. 	Dr. A.K. Gupta, AssistantDirector, RRSL, Alu -nedabad. 

(S.K. 	
Y Under Secrctaty to the Governnient 0 11 ~dia 

To 
The Manager, 
Government of India Press, 
Faridabad(Haryana). 

(With Two copies of Hindi version) 

Distribution:- 	
-in .1. 	The Pay& Accounts Officer, Department of Consumer Affairs, 12-A, Jan agar 

House, New Delhi. 

The UPSC w.r.t. their letter No. 1(~ 6)/3/99-API dated 21.9.2001. 
The A'sstt. Director, RRSL, Ahmedabad. 
The Deputy Director, RRSL Guwahati. 
Dr. A.K. Gupta, Asstt. Director, RRSL, Ahmedabad. 

Shri J.N. Prajapati, Asstt. Director, RRSL Guwahati 
Dire~'tor(LM), D/o Consumer. Affairs, Krishi Bhawan. 
PF/SB of Dr. A.K. Gupta 
The Director, 1ILM , Ranchi for infdrmation. 
The Deputy Director, RRSL, Bangalore/ Faridabad/ BliDbaneshwar. 

Guard file. :  
Spare copies — 20. 

k)' 
(S. jya 

Under Secretary to the Governrne 

0 
ndia 
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No. A- 12011/14/2002-Estt. 
Government of India 

Ministry of Consumer Affairs, Food and Public Distribution 
Departi -ricrit OF C011SLImer Affail's 

Krishl Bliawan, New Delhi, 

Date: 	-5-2003. 

OFFICE  ORDER No.  LI  ~ /2003 

Consequent LII)011 the acceptance oF - the recommendations of the 
Dep.artmental Promotion Cornmittee by the Competent Authority in tile 
Department of Consumer Affairs, Shrl R.D. MaIdahlyar, Metrological Assistant is 
promoted --to the grade-of Assistant Director (Legal Metrology) in the-pay-scal-e of-- 
Rs. 8000-275-1 ' 3500 with effect from the dat e lie takes over charge of the post and 
until (lie further orders. 

	

2. 	Oil' his prornotion as Assistant Director ,  (Legal Metrology), Shrl R.D.' 
MaIdalilyar is hereby posted to tile Regional Reference Standards Laboratory, 
Guwah'a'ti with immediate effect and until further orders. 

(S. K, 	yak) 
a  Under Secretary to the Government o3tndia 

Copy  to:- 

	

I 	Tile Pay and Accounts Officer, Depar'trrient ,  of Consumer Affairs, 12-A, Jam 
Nagar 1401.1se, N. Delhi. 	 op- 	 I . 

	 1 

Casil/Geiieral/Vig'ilance/Hindi Sections, Li"Drary-CA 
Shri R.D. Maldalliyar, Metrologinil Assistant 

	

V4 	The AD (LM), RRSL, Guwafiati. The charge assumption report in respect 
of Slirl' ,R.D.* MaIdahiyar as Assistant Director (Legal Metrology) rna ~ be 
forwarded to this Department'at the earliest for furthet,  necessary action. 

	

5. 	Director(Legal Metrology)/ Weights and Measures Division 
Personal File/Service 

' 
Book of Shri R.D. MaIdahiyar 

Office Order Folder. 

a 
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Nl o.A-22011/6/`2002-,Estt. 

ia Government of Ind' 

Ministry OF Consumer Affairs, Food and Public Distribution 

Department of Consumer Affairs 

Krishl Bhawan, New Delhi. 

Date: ) ~ -5-2003. 

OFFICE  ORDER No.'45/2003 

Will )  the aPPrOv ,1 l Of tile competent authority in the Departn-icnt or 

Consumer Aff'Mrs, Shri J.N. Prajapati, Assistant Director (Legal Mctrology)In the 

RegloMil RcCcrencc Standards Labo ,wnry, Guwahati is ~iereby transferred'to the 

RC9 1011,11  Rd'cl-clice Standards Laboratory, Bangalore will) 1111111edialc cff'cct and 

Lll)tll Curther ordei-7 

(S.K. Nqyak) 
Under Secretary to the Government of India 

Copy  to., -  

Shri J.N. Prajapati, Assistant Director (Legal Metrology). Fie shall 

relinquish charge on Joining of Shri R.D. Maldahiyar as Assistant Director 
(Legal Metrology) in the RRSL, Guwahati. 
The DD (LM), RRSL, Guwahati. 

Director (Legal Metrology)/ Weights and Measures Divisioll 
Personal File/Service Book of Shrl J.N. Prajapati 
Office Order Folder. 

0 

a 
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No. A-23 011/5/2 001-17-st t 
Government of India 

KniSll'y OCCOIISL[nier Affairs, Food & I'Liblic Distri bUt 1011 
Department of Consumer Affairs 

Krishi Bliawan, New.Dell)l 
Dated the 19'.'Novernber, 2001 

0  F F  PC E INI I  ", M  0 11 A N 1) U TW 

S Lib:
~ 	

Seniority list of Deputy Directors and Assistant Directors of We i ghts 
& MUISL11-CS Under the Ministry of Consumer Affairs, Food.S-,  Public 
Distribution. 

In continuation of this Ministry's OM of even number dated 11 0' 
October , 20 01 on the above subject, the undersigned is di'rected to dirculate 
herewith the Provisional Seniority-List of Deputy Directors and Assistant 
Directors (Legal Metrology) as on - 30.9.2001 in the Department of Consume r  
Affairs for -confirmation. 

2. 	The representation pointing, out'omission and / or factual errors, if any, 
may kindly be sent to Es'tt. Section within a 'month frorn the date of issue of this 
Office Memorandum. 

All concerned may kindly see for compliance. 

(S.K.T,,6yak) 
Under Secretary to-the Govt. of India 

Copy to: 
1 1 . 	the Deputy Director / Assistant Director(Legal Metrology) RRSL, 

Bhubaneshwar / Ba* ngalore / Alunedabad / Gi4a;at Faridabad. ON U (-:CA 1, 
The Director (LM), Krishi Bliawan, New Delhi 
The Director, IILM, Ranchi 
Persons concerned. 

5-: 	Personal. File / Service book of person -s concerned. 
6 	Guard File 
7. 	Spare copies- 10. 

(S 	yl~ ) 
Under Secretary to the Govt. of India 



Sh. N.S. pangtey (ST) 	12-05-1945 

n 	.18-02-1950; '11h. R. 'N4athurbcoot a, 	I 

118-01-1 94 Sh. R.K. Nayak 

Sh.  ch. Moulal-I 	01 -07.- 1951 

Sh. Harbhajan Singh(SC) 28-05-1951 

Sh. B.N. Trlipathy 	20-10-1 

Sh. A.S. Kh an 	12- .5-1 53 

Sh. B.N. Dixit 	 4- 7-1962 

------------ 	 -60 
Sli. Raj K'aillar 	02-0/-10/ 

Sh. J.N. Prajapati 	05 -02 - 1957 

Dr. A.K. Gupta 	~ 07 -07 - 1958 

2 

3 

4 

5 

6 

7 

8 

9 
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a 	ointment 
0-11-1978 F. 1/11 83/77-RH Asstt. Director 

Dated 21-06-1978 lb-ll ~ l 	80 

26-04-1 - 989 F.1136(1)/89-AU.IV Met- 	stt. 

Dated 28-03-1989  02-05 19 ~9 

26-04-1989 FJ/36(l)/89-AU`-IV Met. Asstt. 

Dated 28-03-1989  18-08-1981 

26-04-1989 F.1/36(1)/89-AU.IV Met. Asstt. 

Dated 28-03-1989 10-05-1981 

23-11-1992 F.1/36(1)/ 2-AU.IV Met. Asstt. 

Dated 12-11-1992 

04-09-1995 F.1/36(1)/94-AU.7 Met. Asstt. 

Dated 31-03-1995 1-4-88 

12-12-1997 F-1/36(1)/95-AU-Jil Met. Asstt. 

Dated 13-11-1997 1-4-88 

30-12-199 F-1/36(1)/95-ATJ. Met. Asstt- 

Dated 13-11-199 11-1-92 

10-or,  . _1999- F.1/36(6)/98-AP-1 Met. Assq;. 

Dated 31-03-1999 27-07-92 

10-07-2 01 F.1/36(3)/99-AP`-I Met- AsSI 

Dated 10-07-2001 29-03-92 

10-07-2001 F.1/36(3)/99- 	.1 . 
Met. Asstt. 
23-08-92 

Dated 10-07-2001 

'7-4- 

-Y I.ist - of Assistant Director (LMI Seniorit  L_ 
airs (As on  30.9.20011 Department  of Consumer  Aff,  

Date of Birt 	Date of 	
UPSC Ref. No. 	post hel 

S.No. Name 	 substantive 
regular 

Remarks 

Dy. Director (CPU) 

I—D ector (LM), y gir  
New Delhi 
Dy. Director (LM), 
P,RSL, Bhubane-sh—war 

Dy. Director (LM) 
B_RSL., Bangalore. 	

13- Dy. Director (LM) W-e-f-
11-97(FN), RRSL, Guwali ,  

Asstt. Director (LM) 
CPU Secti'on) 
Asstt. Director, 
W&M Unit, New Delhi. 

Asstt. Dir ctor (LM), 
RRSt, Faridabad- 
Asstt. Director (LM), 

e  r  -C  RRSL, Bhubaneshw~ar 
Asstt. Director (LM), 
RRSL, Guwahati  - 
Asstt. Director (LM), 

hernedabad 'R"R OI.RT_ A 
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Registered 

To, 	 Dated 12-05-2003 
The Additional Secretary, 
Ministry Of Consumer Affairs and PD, 
Department of Consumer Affairs, 
Krishi Bhawan, New Delhi- I 1000 1 .  

Subject: Application for transfer from N. E. Region (Guwahati) to New Delhi-reg. 
(Through proper channel -- The Director of Legal Metrology New Delhi) 

Respected Madam, 

Respectfull y, I am 
 to invite Your kind attention to refer my earlier letter dated 

15-02-03 and 24-03-03 on the above subject and I beg to say that I was forcely posted in r ~mote area of N. E. Region at RRSL Guwahati since two years back (on 3 IST January--2001) after my transfer from, RRSL Ahmedabad and I have completed my fixed tenure of t wo  years on I st  January-2003 according to completion of my 20 years of Central Government Service under exiting rules and 
regulation for Central Government Servants when posted to North Eastern Region, My tenure has 
been completed successfully along with an opportunity to start a new laboratory condition. 	 under functioning 

My 
family had already been left behind since two years back, isfacing so many .. .. *' difficulties. My mother has already been expired in my absence during the period of transfer. The e  is no any member to take care of my family after myself. Since my children are going to school other 

r 
than Central schools and attending the critical stage of student life, it is too difficult t o  take care of him from the NE Region Guwahati. 

It is requested that my transfer case may kindly be considered sympathetically with 
a choice posting to New Delhi or RRSL Faridabad. 

With kind regard. 

Yours faithful] - 

(J. N. Prajapati) 
Assistant. Director (LM) 

Regional Reference standard Laboratory, Guwahati-24 
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a"  NTRAL ADMINISTRAT IVE TRIBUNAL 

GUWAHATI BENCH::GUWAHATI 

In thematter of 
O.A. No.117 of 2003 

Shri J. ,N. Rrajapati 	Applic~ant 

-Versus- 

Union of India & Ors. 
Respondents 

WRITTEN STATEMENTS FOR AND ON BEHALF.OF 

RESPOt4DENTS NOS.1 9 2 t 3 9 4 & 5* 

1, S.K. Nayak, Under Secretary to th- Govt. of 

India,, Ministry of Consomer Affairsp Food and Public 

Distribution g  Department of Consumer Affairs, Krishl Bhawanp 

New Delhi, do hereby solemnly affirm-and say as f-llowst 

That I am the Under Secretary to the Govt. of India,, 

Ministry of Consumer Affairs t  Food and Pub-lic Distribution g  

Department of Consumer Affairs q  Krishi ehawanp New Delhi and 

as such fully acquainted with the facts and circumstances of, 

the case. I have gone through a copy of the application and 

have understood the contents thereof. Save and excepb whatever 

is specifically admitted in this written statement.the other 

contentions and statements may be deemed to have been denied. 

I 

	

	I authorised to file the written statements on behalf of all 

the respondents. 

2, 	That with regard to-the statements made in paragraph 

I of the application,,the respondents beg to state that the 

office order No ~44-/2003(No.A-12011/14/2002-Estt.)dated 14-5-03 

regarding transfer of the applicant from Regional Reference 

Standard Laboratory q  Guwaha,,i to Regional Reference Standard 

Laboratory v  Bangalore has already been cancelled vide OM No. 

A-12011/8/89-Estt. dated 3-6-2003 (Annexurs-1).and the applicant 

has been allowed to continue in his present posting i.e. RRSL. 

Guwahati. His choice posting at Delhi or Faridabad was 

considered and since there was no post of Asstt. Director #  

(Legal Metrology) lying vacant either at New Delhi or at 

Contd..p/2- 
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( 2 ) 

Faridabad t  his request could not be acceded to. In view of 

Govt. instructions and in public interest on the applicant 

havang completed more than 2 years of service in the North-

East Region t  he was accordingly transferred outside the 

North-East region and posted at RRSL 9  Bangalore where a 

vacancy existed as on that date. 

3. 	 That the Respondents have no comments to the statements 

made in paragraph 2 0 3 t  4,1 9  4,2 of the applications. 

4, 	That with regard to the statements made in paragraph 

4.3 of the application o the respondentw beg to state that as per 

official records, the family of the applicant is residing at 

Ahmedabad. He had claimed LTC for visiting his family which 

was staying at Ahmedabad during January.2003 copy of letter 

dated 13--)2-2002 regarding claim of LTC by the applicant Is 

at Annexure-II. According to the instructions contained In 

OM dated 14-12-83, 1-12-88 and 22-7-98, the period of leave 
granted in excess of 15 days during the period of posting in 

the North-East region for each year is to be excluded for 

computing the 2 years period of tenure prescribed for North- 

East,region. The applicaht has completed 2 years in the North 

East region after excluding the period of leave availed of by 

the applicant till March,2003. 

That the Respondents have no comments to the statements 

made in paragraph 4 9 4 and 4.5 of the applications. 

6 6 	That with regard to the statements made in paragraph 

4,6 of the application g bbo respondents beg to state that as 

per the then existing recruitment rules, the Educational 
Qualif ~lcatlons prescribed for the post of 1%trological Asstt. 

which is the lowest grade in the Weights and Measures Cadre, 
were as under 

'Master's degree in Physics or Mathematics (with 

Physics as a subject at degree level) or degree in 

Mochanical/Electrical/Electronics Engineering from 
a recognised University or Instibution. 1  

Contd..P/3- 
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0 
( 	3. ) 

Sh. B.N. Tripathi t  who possessed M. Com  degree was 

working as Sr, Investigator in this Department, It was decided 

by the Govt. in 1985 to redesignate the posts of Sr.Investigator 

as Metrological Asstt. At the timeof re-designation of the 

posts of Sr. Investigators as Metrological Asstt. the educational 

qualificatiomprescribed for the poSt of IMetrolo§ical Asstt. 

were not insisted upon for the then existing incumbents. 

Sh. A.S. Khan t  who also posse-esed M.Com  degreepapplied 

for the post of Sr. Investigator. However t  by the time his 

offer of appointment was issued t  the posts of Sr.Investigetars 

had. been re-designated as Met. Asstt. and hence, he was 

appointed as Metrolo§1cal Asstt. in this Department. 

It may be seen from th- above, that Sh. B.N', Tripathi 
and Sh. A.S. Khan do not possess educatiopel qualifications 

prescribed for the cadre of Weights and Measures v  which is an 
essential reqiirement for working in the Laboratories. The 

serviC.as  of these 2 officers- havep therefore, been utilised 

at the Headquarter for handling secretarial nature of work. 

Under these compulsions it is not feasible to transfer them to 

any of the laboratories of Weights & Measures Division, outside 
Delhi. 

7. 	That with regard to the statements made in paragraph 

40 of the application t the respondents reiteate the statement 

made in paragraph 2 of the written 'statement. 

That with regard to the statements made in paragraph 
4.8 of the applicetion g the respondents have no comments as the 
transfer orders of the applicant from Guwahati to Bangalore 

have already been cancelled as stated in paragraph 2 above. 

Sh. B.-N. Dixit has ~ alreedy been promoted as Deputy 
Director t (Legal Metrology) w.e.f. 0 5-06-2003. However, the Govt, 
has not yet taken any decision on fill -Ing up of the vacancy 
caused by the promotion of Sh. Dixit. 

That with regard to the statements made in pars . 
graph 

A, 4.9 of the application,,the respondents reiteate the statement 

made in paragraph 2 of the written statement, 

That with regard'to the statements made in paragraph 
4.10 of the,application,,the respondents beg to state that the 

transf*er orders of thw applicans, dated 14-5-2003 have already 

been cancelled and hence no comment s, 
Contd.,P/4- 
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( 4 ) 

ii. 	That with regard to the statements made in paragraph 
4.11 of the application o the respondents beg to state that the 
applicant has not exhausted all the channels available to 

him in this Department before filing the case and hence it 

cannot be sustained. 

12. 	That with regard to the statements made in paragraph, 

5*1 to 5.4 of the application g the respondents beg to state that 
the instructions contained in GM dated 14-12-83, 1-12-88 and 
22-7-98 inter-alle provides thA the Govt. servants posted in 

North-East region shall- be posted to their choice place of 

posting on their completing 2 years of continous service(for 

those Govt. servants who have completed more then 10 years of 
service) t  as - far as possible. The posting and transfer of Govt. 

servants are made in public interest and are subject to evailabl-' 
litY of vacancies. This Department being a very small DepartmenV9 
has little scope for acceding to the request for ch6ice posting. ,  
The request of 1 the applicant.will, however, be considered at 

the appropriate time. This Department is not aware as to when 

the applicant has shifted his family from Ahmedabad to Delhi 
and as such has requ ~ sted for posting accordingly. 

13 v 	That with regard to the statements made.in  paragraph 
6 of the application,the respondents beg to state that It Is 

denied th,-t the applicant has exhausted all the remadleal 
channels available to him for redressal of his grievances t  
as he has not given sufficient time to respond to his 
representation. However, the case shall be dismissed being 
violative of the provisions of the instructions governin y  
filing the case in the Hon'ble Tribunal. I 

140 	That the"Respondents have no commbn.'-s to the statements 
made in paragraph 7 of the application. 

is. 	That with regard to the statements made in paragraph 
8.1 to 8.4 of the app.lication,the respondents beg to state that 
this Department's office 

. 
Order No*44/2003 dated 14-5-2003 has 

already been cancelled and th.. applicant has been allowed to 
remain at Guwahati, i.e. his present place of posting. Hence 
the reliefs sought for are not sustainable. 

16. 	That the Respondents have no comments to the statements 
made in paragraph 9,1 0 01,& 1'2 of the application. 

Contd,,P!S- 
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17. 	That the applicant is not entitled tr any relief 

sought for in the app-1,ication and the, same is liablz~ to 

6e dismissed with costs. 

V  E  R I . F  I C A  T  1 0 N 

1 9  S'K. Nayak v  presently working as Under Secretary 

to the Government of India t  Ministry of Consumer Affairs.Food 

and Public Distribut ion, Department of Consumer Affairs t  

Krishi Bhawan q  New Delhi being duly authorised and competent 

to s ign this verification do hereby solemnly affirm and state 

that the statements made in pare raphs 	3, ~r, /4 4 9 
of the application are true to my knowledge and belief, 

those made in paragraphs-,, be ing matter of 

record are true to my information derived there from and 

those made in the rest are humble submission.before,the 

Hontble Tribunal. I have not suppressed^any material facts., 

And I sign this verification an this .the 	th day 

'of 9003 

D  tn.t  0  

" 0  

—000— 	 ;Tn 
M ' n-  of,  FOOd 

- fft fqv~—"'IlNe.w 
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en 
No. A - 120! 1 ;`S-/89-Estt. 

to 	 Governmen ~, -~~f India 
%; , listr, --of Consumer Affairs. Food & Public Distr -ibution 

'
Department. of ~--crisumer Affairs 

Krishi Bhawan, New Delhi 
Dated the 3 rd June, 2003, 

OFFICE  MBMANDUM' 

Sub: , Request for transfer from RRSL, GLwahati 

The undersionei is directed to refer to the request of SM J.N. Prajapati, 
Assistant Director (Le2al MetroLogy) for Ns choice posting from RRSL, Guwahati to 
either Delhi or Farida ~Cad, on his completion of more than.2 years of posting in the 
RRSL,' Guwahati and to say that his reque has b leen considerbd in this Dep a'r -tment 
and ft is regretted th-at his posting to either Delhi or Far%idabad cannot be agreed 
to as there is no vacamt post of Assistant Director (Leg'al Metrology) at either of 
those two places. 

However, the request of.. Shri 1~1. Prajapati, Assistant, Director (Legal 
Metrology) to continue to be posted in the.RRSL, Guwahati till posting to Delhi or I y 

Faridabad is pos5ib(e, has been acceded to. This Department's Office Order No, 
45/2003 d~. 14-5-2003 [F.No. A - 22011/6/2002-Estt.], transferring 'him from RRSL, 
Guwahati to RRSL, Bangalore accordingly *s"ands withdrawn. 

Shr! J.N. Prajapati, Assistant Director (Legal Metrology) is further in ' forrned that his posting -from RRSL, Guwahati, to 
ei'ter Delhi or Faridabad in the future 

would be considered on the exigencie -f official work and the prevailing s c 
circumstances at that t

~lrrie. 

I 

hd J.N,  rajaQa 

(S. K. ay a k) 
Under Secretary to the Government of India 

ASS15'Lant  Director (Leaa ,  RRSL, Guwaha 

.-OPY  to: - 
'The DD (LY1 ' NJ, RRK, Guwahati/Bangai ~~ re. 
Director (LEcal M.,-:trol6gy) /Weigh ts a -, .d Measures Division 
F.No. A - 220tl/6/2002-Fst ~ 

11:~.  

-V 



-Y\ r ty..  -VV- A 	-7 
X/1  

NO-RLG.-1 ~(4)/200l/--- 
-India Government of :  

Ministry of Consumer Affairs,Food & Public Distribution 
-ner Affairs Department of Consul 
ard Laboratory Guwahati -d Regional Reference Staii 

P JSAR Company) (Near BSF Camp, Op . Tf 
Zoo-Narangi Road, Geeta Nagar, Guwahati--24 

Date: 13-12-2002. 

To, 
The Director (LM) 
Ministry 6f'Consumer Affairs, 	 X. 

 1//' Affairs. Department of Consumer 	 C~ 
Krishi Bhavan*. 

\(V 0 
	

New Delhi- 11000 1 

V  arn Leave and permission for station leave-reg. Subject: 	Application for 1. 

, Sir, 

RespectfullY, I beg to say that I am going to Ahmedgb ,~id to see inY fa'1311 Y 

and due to urgent work. It is requested that the Earn Leave'fo 
: 
r the period of 06-01-2003 to 

17-0 1 -2003' (with prefixes 04-0 1 -2003 & 05-01-2003 and 
sufflxes ~ , 18-01-2003 & 19-01 - 

2003) may kindly be granted for this purpose and I may also be allowea to avail the above 

qu mentioned leave out side of the head, , a~rter from 04 701-2003 to till 'date of join . 
in<, . Ai 

with for necessary action. applicationd earned leave has alsobeen enclosed herew 

it is also requested that the above ea 
. 
rn ed leave Will'be utilized by the 

applicant to avail the home town LTC from Guwahati to Ahmedabad (old. place of 

posting) 
I 
for the block year 2003. The application for LTC 

advance also has been 

enclosed for need full. 

E nel  : A  s,above 

Yours faithful!y----, 

(J.N.Prajapati) 
Assistant Director (LM 



C. ADVANCE AM"LICATIO'N FOR L.T 
--------------------------------------------------------------------- 

J\" 14) 

1. Name of the Official (In Block Letters) 

2  (a) Designation and Staff No. 
(b)Permanent or Temora 

- 
ry~ If not Pernianent, S1161ity bond forn' a permanent 

Official to be enclosed with the Application. 
ached Unit/Office to which att z '4 

Basic Pay+ NPA+SI 
Date of appointment in the Department 	...... 	

.4 
Place of -home townas declared in the Service book .... pk, 6 

S. Perticulers of L T C availed for previous Block Years.. 	
ly" 	Block Year 
i) Horne Town — 2 C 
(il)Any where in India 

Block year for which now proposed to avail ... 	 -3 .... 

XIII, 11 	 of Leave to be mentio ~ned).. 	Z~7 L vails C I or E L (Nature I /_ . 	V, L %.,I " 

13, Whether LTC advance already taken has been settled in full or 

pending settlement. 2 
. 

'elcl 

Date of settlementof previous case 
Place of visit (farthest place) 
Proposed date of onward journey. 

-Probable date of return journey 
Particulars of family members availing the facility --------------- - 

------------------------------- ---------- 

---- ------------------ ------------------------ 
7  ----------------- 

S No. 	Name.. 	Relationship 	
Age 	Whether dependent 

4 
17' 

- 	 ----------------------------------------------------------------------------------------- 

------------------ 

18 Class of accommodation proposed to be availed 
in the Railway Journey 

19, Amount of advance required 
(7) 

3 C,  c 9 

Date /,I// 

'Q_ A.  

Signature, - 
Desig,nationa d'StaffNo)')-/'/L1 

 


